Hen'ble Mr. Maharaj Din, MembareJ

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD k‘

Original Applicatien Nejy 536 ef 1992
Shri Sudarshan Lal cesesees Applicants,
Varsus

Urnien of Ingia & ors,(NR) sesssens @spandents,

This is an applicatien uncer Saection 19

of the Administrative Tribupal's Act 1985 sesking

the relief for peyment of amount of gratuity with

interest & 18 per cent per annum,

2. The applicant retirec as Ticket Cellecter

on 28,2.1989 at Bareilly Junctien under Oivisional

“ailyay Manager, Nerthern Railuay, Muradabad.

It is stated that the amgunt of Death-Cum-

Retiremert Gratuity warth ke, 26400/ was due

to be paid tp the applicant saon @after his

retiremsnt, but the ssme wes not paid to him,

The part of the ameunt of DCRG was paid to the
Conns o ppict

applicant after a suiéwb%gﬁdelhy.and ne interest

was paid te him on the said ameunt, Hence the

applicant has come up before this Tribunal for

refress,

3. Tha respondents Oppased the application
interalia an the ground that the applicant is net
entitled te get interest on the amount of delayed

payment of DCRG,




!

4, I have heard the learnsd counsel for the

Tespondents and perused tha rscord,

Se Admittedly, the amaunt of DCHG was palid
te the applicant after ssema delay. The part of the
“msunts af DCRG worth R, 21,400/ was paid te the
applicant en 27,12,1990 and remaining part ef the
smount warkh R, 5000/~ was withheld but the same

wés alsa paid latersn on 11.1.1992, Thus, the

éntire amaunt ef OCRG has baen peid to the applicant,

6, The .only point fop Consideratien in this
Case remains whether ths applicant is entitled g
get interest on delayed payment of the ameunt of
DERG! It is not dis;juisd that the delay in making
payment of amount of UCRG was not caused dume tea
any fault of the @pplicant, thus, the @pplicant
is entitled teo gel the intersst on the delayed
payment eof the ameunt of DCRG. The peint fer
censideratisn further remains as tg whethep the
applicant is entitled to get the interest gn
delayed payment of the ameunt ef OCRG @ 18% er

@t some louer rate!

7, The learned Ceunsel for the‘rzspmndenta

hes cited the Railuay Beard's letter Ne, F(E) IIJ

79 PNI1 /15 dated 3.9,1979, Accerding to this letter,
en the suggestion af the staff in Natienal Counsel,
it was decided that the interest weuld be payable

on the late paymant of ths amount of OCRG @ 5i per

“nnum, Se relying en this letter cf the Railway



@

~

Svard, I am of the view that the applicant is
entitled to get interest on delayed payment of the

amount of DCRG @ 5¢ per snnum,

Ee In view of the discussisns made absove, the
epplicatien is partli #llowed and the respondents
are dirvrecter to pay interest @ 5 7 per annum on

sum of R, 21,400/- from 28.4.1989 ta 27.12,1959

and on &, 5000/- from 28,4.1389 te 11.1.1992 within
a pericd of three menths from the qate of communi-

caticn of this order,

S. There will be no order as tc cost.

Allahabad Dated: 2343471992
(jw)




